9

l - - - zqur*;\f;« W

CENTRAL ADMTHNTSTRATIVE TRIRUNAL
PRINCTRAL RENCH

NLP, No,d43 OF 004
in
MLAL Mo RLZ OF 2003%

Hew Neihi, this the 13th day of april. 2004

HON'RL.EE SHRI SHANKER RAJU, JUDICIAL MEMBER
HON'RBLE SHRI R.K. UPADHYAYA, ADMINISTRATIVE MEMRER

Emt . Satva vYati Wife nt Lakte Shri Som Natrh,
Ex~Rostal fasatt, Delhi Fast Division,
Rio Yillage Mandnli PO, Mand Nagri Delhi-110093,
addresz for service of notices /0 Shri Sant lal
Fpovocate, TLoALT ) Bar Room, New Deini-110001 .,

ce LG FDDY frAant
Ry Advocate @ 3nri Sant LAal) .

W RIS

1. Shri vijay Rhushan, 3ecretary,
MO, Communications, Dentt, of Posts,
Nak Rhawan, MNew Deihi-11000]1,

e sSmt. Jdyntsna Disesh, Pr, Thiet Postmaster
General, Nelhi circle, Meghdoot Rhawan,
Pesw D i = 1100071,
b e e e READONEN ER
{Ry Advocate @ 3hri  Neerai Govel for Shri fAdesh O,

BAQArwa A

ORDER {ORAL.)

SHRI _SHANKER RAJL, JUDICIAL _MEMBER

Heard learned connsel for the parties,

The nrders passaed by the respondents i3 nnt in

~

consonance with  the MWNBET "= M dated %, 5, 2003, The
respondents have  over-looked  the family of rhe

decaased emplovee s dindigent cairocomstances,

A Th thiz wiew ot the matter, the rezspondents
are  directed 1o re-consider the rase of the applicant
for  onmbassinnatre  appointment. This wiil, however,
aphject  to  the availability of the vacancy under 5%
aunta meant foar ocopassinnatre appointment for the wvear

FO0E Learpned  oconnael of the respondents, howay el
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statess That in the wear 003, thers was no  wacanow
available  tnr recrnitment under 5% aguota  meant  tor
compassionate appaintment,
a4, S[bjent tn aroresaid, OP is dismissed and
notices imsped to the respondents are discharged,
]
{R.K. UPADHYAYA) (SHANKER RAJU)
ADMINISTRATIVE MEMBER JUOICTIAL MEMRER
Jravi/s



